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Will the Minister of Labour and
Rehabilitation be pleascd to state:

(a) whether it is a fact that the
foreign oil companies in India are
stil! resorting to retrenchment of

workers in the mame of voluntary
rotirements;
(b) whether Government have

received any representation from the
workers regarding this; and

{c) if so,
matter?

the action taken In the

The Minister of Labour and Re-
habilitation (Shri Hathl): (a) and
(k). Representarions were received
from the workers’ organisations
alieging retrenchment of workers in
the name of wvoluntary retirement
schemes.

(c) A meeting of the representa-
tives of wnrkers and emplavers con-
cerncd was convened on April 20,
1867 to discus: the irsurce relating to
job security in foreign oil companie:.
There was no agreement belween
the partics at 1be mecting, but cer-
tain suggesiions that were made in
the course of the discussions are
under the consideration of the Gov-
ernment.
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Will the Minister of Home Affairs-
be pleased to state:

(a) whetner Covernment have
since considered the question of
closed holidays, restricted holidays
and other holidays de novo;

(b) whether Government have
also considered the question of reduc-
ing the working hours when the-
Emergency is lifted; and

(¢) if 50, the details thereof?

The Deputy Minisier in the Minjs-
try of Home Affairs (Shri K. 8,
Ramaswamy): (a8) to (c). The whole
question regarding holidays and
office hours was considered by Gov-
ernment and it was decided that the
existing pattern of holidays and
working hours should continue for
the time being. However, the matter
is  under negoiiation with the
National Council set up under the:
stheme for Joint Consultative Machi-
nery and Compulsory Arbitration for
Central Government employees.
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